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Heard BeSe.Tripathy, Learndd
Counsel for the Applicant and( BgK.Bal,
Learned Additional Standing Counsel
for the Respondents, In course of
hearing by filing - a Memo 3ated28507.04
Sri.Tripathy pmsayed for withdrawal of
this O.h. on the following groumds,

* puring the pendency of the above-~
mentioned Original Application, as the
applicant died and inspite of several
letters and communications nobody of
his family members turned up to progecute
the case, the same may kindly be per- ;
mitted to withdrawe"’

For 1 the . reasons stated above the
Oode is permitted to be withdrawn and
is disposed of accordingly.
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